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IN TI-iH CHNTRAL ADMINISTPATIVH TRIBUiYiL
principal BErCH, N:ii7 DELHI*

Regn.i^»QH, 2025/89

Smt, Jag Rani

^ f cV $

Director of Printing S. Others

For the Applicant

For the Respondents

CORAM:

Date of decisionjil,0oai990<

^\pplicant

e »Kespondeat;

»»ivlrs. Sarla Chandra,
Counsel

. »ivl r s, Ra j Kuraa r i
Chopra ^ Counsel

THE HON'BLE MR. P,K, i^KTHA, VICE GHAiav\N(j)

THE HOW SUE MR. D.K. CHAKRAVORTY , AmWMLSTB^TIVE ivE.lBER

1, ;vhether Reporters of local papers may be allo-ved
to see the judgment?

2^ To be referred to the Reporters or not?

(The Judgment of the Bench delivered by Hon'bl©
Mrv Pl.Kf®' Kartha, Vice Ghairraan(j))

The applicant, who is the wife of Late Shri Jhabba

Lai, 'jvho had worked as Foreman Machine Branch, Government

of India press, Minto Road, New Delhi, before his death on

1,9*1986, filed this application under Section 19 of the

Administrative Tribunals Act, 1985 praying that the

respondents be directed to give immediate employment on
- ' ' s

com.passionate ground to the applicant as per Governnient

policy relating to compassionate api^ointment of dependents

and th-^t the respondents be directed to allow her to

continue in Government Quarter No» 37, Ahilya Bai Road,

Nev^ Delhi, V7hich had been allotted to her late husband.

2. • The pleadings in the case are complete. The

application has not been admitted» In our opinion; the



- 2 -

applic-ition could be disposed of at the admission stage

itself.

3« The facts of the case in brief are that the

husband of the applicant died of a head injury on 1,9^1986

in a road accident, leaving behind Jiis wife aged 47 years,

mother aged 75 years, son aged 24 years, three

daughters out of v-zhdm . one is 21 years old and the other

••^ '̂oungest
two 19 years ola, one son ageo. 16 years and the^daughter

aged. 5 years XKlxk , Her eldest son is studying in Class X

in the open school, Wazirpur. He is eligible for the post

of Labourer in the Government of India Press, New Delhi.

She applied to the Director of Printing, Government of

India Press on 11,10.1986 requesting that her son be
\

employed as Labourer on compassionate grounds®

4. On 11.681987^ the respondents a^iked the applicant

to submit the following documents in the first instance

for piocessing her case:-

(i) Death certificate of her husband,

(ii) SchedulorCaste certificate

(iii) G.G.H.S, Card

(iv) Jndertaking from her that her son will look
after the dependents of her deceased husband
after employment on compassionate grounds and

(v) School leaving certificate in respect of her sor

The above documents were furnished by the applicant

but no reply has been received by her vvith regard to her

representation,

6. The respondents have stated in their counter-affidavit

that the case for compassionate appointment was duly

considered but could not be approved .because there was
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no vacancy in the post of Labourei? in the Press« Even now^

there '.-vas no vacancy since the sanctioned strength of the

Labourers has been reduced from 163 to 6o, after the

modernisation of the Press, According to them, a reply

Vv'as sent to the applicant on 27,lei989 to the effect that

he;: request vvas carefully considered but could not be

agreed to. The Press Quarter No,37, Ahilya Bai Road,

New Delhi cannot be regualrised in the name of her son

even if- he is appointed as a Labourer because his pay v/ould

not entitle him to the allotment of such a type of

quarter.

7, Vse have carefully gone throygh the records of the

case and have heard the learned counsel of both parties.

The Department of Personnel & Training have issued a

detailed Office Memorandum on i7th February, 1983 containing

the instructions issued from ^time to time regarding the

principles to be followed in making compassionate

appointments (OM No ,F~140i4/23/87-£stt ,D published in

Swamy's Complete Manual on Establishment and Administration

for Central Government Officers_^3econd Edition_3pages 253 to

257)a There is nothing on record to indicate that

1

respondents consideTBd/he request of the applicant in the

instant case^ by applying the principles embodied in the

aforesaid OM, The reply stated to have been sent to the

'applicant on 27,1,1989 is also not on record. The applicant

has denied having rec^feved any such reply from the

respondents. In our opinion, -fefer® the plea of

the respondents in their counter-affidavit that there is

no vacancy in the post of Labourer in the ivlinto Road Press



is not very convincing in the context of the aforesaid

OM, which envisages compassionate appointnients to be

made against direct recruitment quota, m deserving

cases like the one before us, it is expected of the

respondents to provide appointment on compassionate

grounds to the dependent son of the deceased Government

servant,

8, in the instant case, the Government servant

died on Lt,9^19Q6 and the reply said to have been sent

^ to the applicant was after a period of more than 2 years,

' The Supreme Court has deprecated the delay in disposal

of such cases in Smt, Sushma Gossain and Other's Vs.

• Union of India & Others, 1989(2) SCALE 473.

9® In the conspectus of the facts and circumstances

of the case, V'le are of the opinion that the respondents

should pass a speaking order on the request for

^ compassionate appointment made by the applicant, keeping
in view the principles contained in the OM dated 17th

February, 1988 mentioned above, in the instant c3se«

They are directed to do so within a.period of 2 months

from the receipt of a copy of this order# Such consideration

need not be confined to the Minto Road Press where the

deceased employee had worked but may be extended to any

of their establishments elsewhere« .?/e further direct '

that till then, the applicant shall not be dispossessed
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from the Government quarter which is in her possession,

subject to her liability to pay licence fee etc^ in

accordance .vith the relevant rules.

10» The application is disposed of on the above

lines at the admission stage itself. The parties will

bear their own costs.
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